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Shifting of Sub-office of Department of 
Exploii-e to Nsgpor

4 0 2 2 . SHai BANWARl LAL 
PUROHIT : Will ibc Minister of INDUS­
TRY be pleased to «a ie  :

(a) whether Government are aware of 
the difficulties of industrial unit* in Nagpur 
and Vidarbha region which are required to 
approach lub-office of the Department of 
Eiplottvei located in Bombay for approval 
of their propotali : and

(b) if ao, whether sub-office 
shifted to Nagpur itself ?

rill be

THE MINISTER OF STAFE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M. ARUNACHALAMn
(a) and (b). The licences and approvals are 
given by the Head Officc at Nagpur as well 
as the Westfrn R ^ i o n  Circle office at 
Bombay which also the capita) of the 
State Government, according to the power* 
vested in them under the rules No 
r e p r e s e n t a t i o n s  regarding the difficulty 
caused on this account have been received 
by the Department of Explosives from the 
industrial units in Nagpur ard Vtdarbha 
r e g io n s .  There i« no proposal to shift ihe 
Weatem Region Circle Office a t  Bt^mbay to 
Nagpur.

ShiftioK of OIreetorate of Vaoaspati to 
Nagpor

4023. SHRl BANWARl l.AL 
PUROHIT : Will the Minister of F lK )0  
AND CIVIL SUPPLIES be pleased to 
state :

(a) whether Government have decidcd 
to shift the Head Office of the Directorate 
of Vanaspati to Nagpur in Maharashtra ; 
aod

(b) if so, the reasons for 
shifting the same to Nagpur 7

delay in

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES 
(SHRl H.K.L. BHACAT) ; <*) No, Sir.

(b) Does not arise.

Training of Jndlclal OtBcera

4024* DR. V. VENKATESH ; Will 
the Minister of LAW AND JUSTICE b« 
pleased to state :

(a) whether the scheme for imparting 
(raining to Judicial Officers has been 
finalised ;

(b) if ao, its details ; and

\c) whether any Inatitutc haj been Mt 
up for this purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
<SHRI H, R. BHARDWAJ) : (a) No. Sir.

(b) and <c>. The queation doe* not 
artse>

Awarding of Contract of DvhHavti- 
Hydro'EJcctrlc Power f*rn)cc( to 
Conturfinm of French Conpnny

4023. SHRl E. AVYa PPU REDDY : 
Wtll the Ministe^ ENgRGY be pleased 
to state :

(a) whether the National Hydri>- 
electric Power Curporaiion I.imitrd has 
awarded DuUHasti Hydro-clectric Pioject 
m iammu and Kashmir to a consortium 
of French Company on a turnkey basis ; 
and

<b) if so, the advantages in awarding 
this contract lo a foreign ccenpany 7

THE MINISTER OP STATE IN THE 
O EPARTM INT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHI! A ROHTAGU : »a> and (b). The 
National Hydroelectric Power Cort>oration 
have i u u e j  a letter of intent to a Prench 
Consortium, led by M ŝ COEE ALSTHOM, 
for execution of the Dul Haati hydro- 
e1ec*rtc pro)ect in Jammu and Kaahmtr on 
a turnkey basis, envisaging completion of 
the Project in a compreaaed timn*frame 
through the induction of modem technology 
and construction techniques. Th« esiern ai 
financial assistance lo be made avaiUbVe 
would alao assist tn bridging the resourca 
MP.




